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O R D E R 

 

PER M. BALAGANESH, AM: 

 

In this appeal, the assessee had preferred to settle the dispute by availing 

the benefit of the Vivad se Vishwas Scheme, 2020. Form No. 1 & 2 has already 

been filed by the assessee before the competent authority.  

 

2. We find that assessee has preferred application in Form No. 1 & 2 under 

Vivad Se Vishwas Scheme, 2020 and had also received Form No. 3 from ld. 

Principle Commissioner of Income Tax (Pr.CIT), Mumbai. Accordingly, the 

assessee vide its letter dated 30.03.2021 requested this Tribunal that the appeal 

filed by it may be treated as withdrawn.  

3. We find that since the issue is already settled by the assessee under Vivad 

Se Vishwas Scheme, 2020 and pursuant to the request made by assessee vide 

letter dated 30.03.2021, the appeal filed by the assessee is hereby dismissed as 
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withdrawn with liberty given to the assessee that in case, if the application 

preferred in Vivad Se Vishwas Scheme, 2020 does not attain finality for any 

reason whatsoever, then this appeal shall get restored pursuant to Miscellaneous 

Application preferred by the assessee.  

4. In the result, appeal of the assessee is dismissed as withdrawn.  

     Order pronounced in the open court on   12.04.2021 

 

Sd/- Sd/- 

MAHAVIR SINGH M. BALAGANESH 

(VICE-PRESIDENT) (ACCOUNTANT MEMBER) 

 Mumbai, Dated:  12.04.2021 

 SK.PS 
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4. आयकरआयु�/ CIT 
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